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H. 1-¢ﬁq(7)/116/2dos:a1éémﬁﬁw, 1988 ¥ iR ¥ & & A7 Sfavg wrew daeH]
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3R Saa Io9F B oA g 8 Hg, 2008 B ST B SUGE & o 78 off

AR S WU aftRgET & Wey ¥ R0 afdd § &1 ot a7 gara a1 Ruht wra TE 55 of ok
79 vy W TRAE S yared AR @1 uRNg gRI AR BT M1 o ok S WRER g1 ArgHeH
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o, Sa fufem @ g 30 W SWN (1) EN Wed wfeadl B WA BRd g uRkeg, B
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(2) 3 Io9F ¥ STB FHEE B aGE ¥ g9 q |
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2 FIcs Yahrseed fafTas, 1988 &, —
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“3%. Wexdl B Al — U7 19 B IR (3) B oefiF vHE, RE WD 1 i B g fEm e
T Al @ ), e gew 3, Sue oy W ok Sue g fmfalea & W e 6y W o) Aoh
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“[aReg & THe @i 17.11.2006 ¥ G4 & T ReN Riepraa a1 [E S SIEE AR g
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fafRm 19 & w1 PrefaRes R ar s, sef -
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& e fAy oM W IAS AW B Rex F ¢ IR IR wd, IR ' we srwer o
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(2) Sufdfa® (1) & 9 9o &1 §9: e[ (&ar o, 99 ali@ @ wwrdl 86,
R amdea ik v W 5y o & ¢
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g T8 IR 6 W we &1 AW, R e 91 91 e aifa an srfte e
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fafram 53 & TeaTq FrfRed AR siq-wemia Ry STed, st —

“53%. o7 gfve e - (1) SiffEw @) gl oy @ Wi I @l A% (2), (3) R (5) B
ol & fag, e afen o AefaRes g ferl 3 @ fft &1 s @ 8rm, st -

(@) ®u-t dfya ffam, 1980 (1980 &1 56) & A WA WA B wiod TR ;

(@) ara 3R e ot IfafaH, 1959 (1959 @1 23) @ el wnfia Wik rTa
IR I AT R ]

(m srferaer aiffTm, 1961 (1961 &7 25) & 3nfa wTfie wikdtg fafds ufeg ;

(a) argfag sifafam, 1972 (1972 &1 20) & e AT WA ARG fAG AT

(@) fwifrs RFEw, 2006 (2006 TT 35) & arfl @I WA diwifee e ;
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EaRll @ uReg g1 29 @ ITUR (2) ® e ATTar ol 2, B W sfafEw @1 gselt sqNEl @
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(3) affrw Y veelt oA @ W [ 9t W (2), (3), (4) &R (5) & Aol & faQ, ara A sifdaq

ey Frefead 8, sl -

(i)  ouwh afie afRfE, 1980 @ sl a1 Hoht |feE

(i) aﬂmaﬁ'\rmﬁﬁm&fﬁﬁm 1959$mﬁnﬁaaﬂémm;

(iii) o sfifr, 2006 & s @ derew ;
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(vi) RfY ge wle et Reafierem o Ry grr araar s 6 W § d9er ¢
TR ;

(vii) PR gxr wnfa et Rzafieraa o R gR wraar o faeh ke ¥ daoR &9
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B @Y Il WaT &R
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() v @ wufty, anf&rdt e Al o st ; |
(@) uReg & wrafaa &1 e 3R 99 waoH @ Iy erives afifd I et sk
val ) o 98 Sfug 999, smavgs oHaiigs & M, fefRa, e gaa @
T P R wa
(®) fom wfafy @ RreRe ) qﬁﬂammﬁmmﬁwﬁasﬁqﬁﬁ@ﬁwm
¥ 20% At q@ HWifdd <@g D1 AT WEH BRI
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(3) uReg & T, Wﬂﬁﬁfﬂ@fmﬁ%@%ﬁmﬁﬁﬁwwﬁmﬁﬁ
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() G @ (e &1 i e

(H)Wﬁﬁﬁﬁwuﬁmﬁﬁﬁwmaﬁ?wﬁwmaﬁﬁaﬁmﬁé?ﬁ%m
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(2) oReg & U, ﬁﬁﬂﬁﬁﬁ@ﬂﬂg&ﬁﬁ?ﬁﬁ%ﬁ@ﬁqﬁmwﬁmﬂﬁﬁﬁﬁﬁa
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@

fewur .

(@) T g1 9TE 3R & Bt T w4 gl 3R U vy e wdy § mifw ek aw
ferg oy € ; '

(@) wrell & Wi Ry &R 97 |

(1) v @ it ikt ek QIR

(2) TRYg & Iffe el B Fds af AR R oM | I AE el F HReE @
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“197.WWWW@WW%W&{Wf(ﬂmmﬁ?ﬂnaé$m¢r
94 ge B FgEeT e, Rl st ad § e fey 9 @ R gfed o iR st
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(2) 4ot wei & g g # 4, waw, golt Suvsl, [wd! iR YRty Weeh o wal &
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(3) wora wE) A9t ot H et 9 & e sy ok ot Wal & areman, gy e,
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(4) 39 TOR AR T @Y, R wRedwl @ wFfad &1 & foy af @ v
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[ forgmaT 111/4/3781/104/2008 ]

- 9@ Rl o 8w 1 SF, 1988 @ WRA & IGUH, AWHRY, W 3, WS 4 F ARG Fo 1-

w17(7)/134/88 AT 1 I, 1988 G FHIRG a1 1 o SR aera g FefaRed weew Ry o §

@)
(ii)
(i11)
(iv)
(v)
(vi)
(vii)
(viii)

(ix)

ART & IO, TG 7 IR 1989 A Feh1fdra fegaer wWo 1-¥e(7)/1/89
ARA & IO, ARG 19 T4, 1991 ¥ W1 tfeRgen wo 1-Hg(7)/10/90
ARG B NG, TG 19 TGS, 1991 ¥ w1 g ¥o 1-W9(7)/11/90
IR & WoIUF, aN@ 23 BRa4, 1991 § WeIfRra ifeRgar o 1-919(7)/12/91
ARG B U, ANE 2 BRA, 1991 ¥ FHIRE AfeRgEn o 1-:4i(7)/13/90
ARG & NIO0F, @ 7 AT, 1992 # IR ifeRgEn Wo 1-¥g(7)/19/92
WA & o, a1 iR 1995 # Y@ ifeRgaer Wo 1-¥g(7)/28/95
ARG & NO9H, aNE 13 ATE, 1996 H HHIRIG rfergae o 1-1q(7)/30/95
ARG & TOUH, TG 16 37, 1997 H Wb ifrga" do 1-9g(7)/31/97
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(x) 9IRGB WOUF, NG 26 BRAY, 2000 § FHIRG ARRGET o 1-¥¢(7)/44/99
(xi) R B IOTH, G 26 BRAY, 2000 ¥ TR FRRGE Ho 1-NQ(7)/45/99
(xil) WRT B YT, AR, TG 17 A, 2001 ¥ TSI ARGIT  Ho 1-30¢(7)/51/2000
(xiii) G & oY, TRV, TN 28 R, 2001 § SR FfeRgaaT w0 1-9Y(7)/59/2001
(xiv) R & I, SRR, TRIE 13 914, 2003 H FHRG ARgaT Fo 1-HW(7)/64/2002
(xv) 9RG & A9YF, JGERY, GG 4 =R 2003 ¥ FHIRC SR o 1-%10(7)/647/2003
(xvi) WRT B 9T, IR, TREG 28 T8, 2005 ¥ YHIRE afega"n wo 1-A1g(7)/83/2005
(xvii) WRT ® IA9GH, FAERE, TG 17 7, 2006 § FH1(G ARGAT 0 1-¥¢(7)/84/2005
(xviil) 9RG & 994, aNE 13 Ridex, 2006 A FHIRG SAftRgE=1 o 1-}014(7)/92/2006
(Xix) 9RA B A9YH, TG 17 TR, 2007 F FHIRNQ ARG o 1-¥Y(7)/102/2007 (31)

THE INSTITUTE OF CHARTERED ACCOUNTANTS OF INDIA

NOTIFICATION

New Delhi, the 25th September, 2008

. No.1-CA(7)/116/2008. - Whereas certain draft amendments further to amend the
Chartered Accountants Regulations, 1988, were published by the Council of the Institute of
Chartered Accountants of India, as required by sub-section (3) of section 30 of the
Chartered Accountants Act, 1949 (38 of 1949) at pages 1 to 18 of the Gazette of India, Part
III Section 4, dated the 5" May, 2008 under the notification of the Institute of Chartered
Accountants of India No.1-CA(7)/116/2008 dated gt May, 2008;

And whereas objections and suggestions were invited before the expiry of a period of
forty five days from the date on which the copies of the said Gazette were made available to
the public;

And whereas the said Gazette was made available to the public on 8% May, 2008;

And whereas no objection or suggestion or comment was received from any person
with respect to the said draft notification and that the matter has been considered by the
Council of the Institute of Chartered Accountants of India and approved by the Central
Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 30

of the said Act, the Council, with the approval of the Central Government, hereby makes the
following amendments in the Chartered Accountants Regulations, 1988, namely:-

1. (1) These regulations may be called the Chartered Accountants (Amendment)
Regulations, 2008.

(2)  They shall come into force from the date of their publication in the Official
Gazette. :

2. In the Chartered Accountants Regulations, 1988,-

(a) . after regulation 3, the following regulation shall be inserted, namely:-
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“3A. List of members. — The list of members of the Institute as on the 1st day Ry
April each year published, under sub-section (3) of section 19, may be sent to any
member, on his request and on his making payment at the following rates, -

(b)

(©

(d)

0] Western Region ~ Rupees 500/- per copy
(ii) Southern Region — Rupees 500/- per copy
(i)  Eastern Region — Rupees 300/- per copy
(iv)  Central Region ~ Rupees 400/- per copy
(v) Northern Region — Rupees 500/- per copy
(vi)  All India — Rupees 750/- per copy”

in regulation 5, in sub-regulation (1),
(i) in clause (a), for the words, “the fee prescribed in these regulations”, the

words, “such fee as may be determined by the Council under sub-section (3)
of section 4”, shall be substituted.

(ii) in clause (b), for the words, “the prescribed entrance fee”, the words, “such
fee as'may be determined by the Council under sub-section (3) of section 5”
shall be substituted: ' :

‘Provided that an associate on being admitted as a fellow in the course of the
year shall pay, for that year, only the differential amount.”;

for regulation 6, the following regulation shall be substituted, namely:-

"6. Fees

(1) (a) The annual membership fee shall become due on the first day of April in
each year. '

(b) Every member shall pay such annual membership fee as may be deténnined
by the Council under sub-section (4) of section 19.

(2) (a) The annual fee for certiﬁcéte of practice shall become due on the first day of
April in each year. ‘

(b) Every member in practice shall pay such annual certificate of practice fee, as
may be determined by the Council under sub-section (2) of section 6.

Blan. A member seeking restoration of his membership shall pay, such additional -
fee, as may be determined by the Council under sub-section (3) of section 20.”;

in regulation 10, for sub-regulations (1) and (2), the following shall be substituted,
namely:- -

(1) A certificate .of practice issued under sub-section (1) of section 6 shall be
liable for cancellation, if - |

3748 45 )os-Z
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(e)

®

(9)

() the name of the holder of the certificate is removed from the Register
under sub-sections (1) and (2) of section 20; or

(i)  the Council is satisfied, after giving an opportunity of being heard to
the person concerned, that such certificate was issued on the basis of
incorrect, misleading or false information, or by mistake or
inadvertence; or

(i) @ member has ceased to practise; or

(iv)  a member has not paid annual fee for certlﬁcate of practice till 30"
day of September of the relevant year.

(2)  The cancellation of a certificate shall be effective:-

@) in a case falling under clause (i) of sub-regulation (1), on the date on
which and during the period for which the name of the holder of the
certificate was removed from the Register;

(b) in a case falling under clause (iv) of sub-regulation (1), from the 15%
day following the date of issue of notlce by the Secretary on or after
the 1st day of October; and

(c) in any other case from such date and for such period, as may be
decided by the Council.”;

for regulation 11, the following regulation shall be substituted, namely:-

“11. Restoration of certificate of practice. — The Council may, on an application made
in the approved Form and on payment of such fee, as may be determined by the
Council under sub-section (3) of section 20, restore the certificate of practice with
effect from the date on which it was cancelled, to a member whose certificate has
been cancelled due to non-payment of the annual fee for the certificate of practice
and whose application, complete in all respects, together with the fee, is received by
the Secretary before the expiry of the relevant year.”;

in regulations 12, 13, 14, 15, 16 and 17, after the headings, the following words in
brackets shall be inserted, namely:--

“[Applicable to a complaint or information pending before the Council or any inquiry
initiated by the Disciplinary Committee or any reference or appeal made to a High
Court prior to 17.11.2006]";

after regulation 17, the following regulation shall be inserted, namely:-

“17A. Fee and procedure for investigation of a complaint or information to be
followed by the Director (Discipline), Disciplinary Directorate and procedure for
inquiry by the Disciplinary Committee.

[Applicable to a complaint or information received on or after 17.11.2006]
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(1)  Every complaint, other than a complaint filed by or on behalf of the Central
Government or any State Government or any statutory authority, shall be
accompanied by a fee of Rs.2,500/-;

(2)  Each such complaint or information shall be dealt with in accordance with the
procedure specified in the Chartered Accountants (Procedure of Investigations of
Professional and Other Misconduct and Conduct of Cases) Rules, 2007.”;

for regulation 19, the following regulation shall be substituted, namely:-

“19. Restoration to membership. — (1) The Council may, on an application in the
appropriate Form, received in this behalf from a member whose name has been
removed from the Register under clause (c) of sub-section (1) of section 20, restore
his name, if he is otherwise eligible to such membership, on his paying the arrears of

annual membership fee, entrance fee and additional fee determined by the Council
under the Act.

(2)  The restoration under sub-regulation (1) shall be with effect from the date on
which the application and fee are received:

Provided that where such an application for restoration, complete in all
respects, is received within the same year in which the name was removed, the
Council may restore the name on his paying the annual membership fee due for that
year, entrance fee and the additional fee for restoration, with effect from the date on
which it was removed from the Register:

Provided further that the restoration of a member’s name which was removed
under the orders of the Board of Discipline or the Disciplinary Committee or the
Appellate Authority or the High Court shall be effected only in accordance with such
orders.”;

after regulation 53, the following regulations shall be inserted, namely:-

“53A. Other professional bodies. — (1) For the purposes of Items (2), (3) and (5) of
Part I of the First Schedule to the Act, a person has to be a member of any of the
following professional bodies, namely:-

(@) The Institute of Company Secretaries of India established under the
Companies Act, 1980 (No.56 of 1980);

(b) The Institute of Cost and Works Accountants of India established
under the Cost and Works Accountants Act, 1959 (No.23 of 1959);

(©) Bar Council of India established under the Advocates Act, 1961 (No.25
of 1961); :

(d) The Indian Institute of Architects established under the Architects Act,
1972 (No.20 of 1972);

(€)  The Institute of Actuaries of India established under the Actuaries Acf,
2006 (No.35 of 2006). :
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(2) The membershlp of the professuonal bodies or institutions outside India
whose qualifications relating to accountancy are recognised by the Council under
sub-section (2) of section 29 shall also be taken into consideration for the purposes
of Items (2), (3) and (5) of the Part I of the First Schedule to the Act.

(3)  For the purposes of Items (2), (3), (4) and (5) of Part I of the First Schedule
to the Act, the following shall be the persons qualified in India, namely:-

(1)

(i)

(i)

(v)
)

(vi)
(vii)

(viii)

Company Secretary within the meaning of the Company Secretaries
Act, 1980;

Cost Accountant within the meaning of the Cost and Works
Accountants Act, 1959;

Actuary within the meaning of the Actuaries Act, 2006;

Bachelor in Engineering from a University established by law or an
Institution recognised by law;

Bachelor in Technology from a University established by law or an
institution recognised by law;

Bachelor in Architecture from a University establlshed by law or an
institution recognised by law;

Bachelor in Law from a University established by law or an mstntutlon
recognised by law;

Master in Business Administration from Universities established by law
or technical institutions recognised by All India Council for Technical
Education.

53B. Membership of professional bodies for partnership. — (1) For the purposes of
entering into partnership under Item (4) of Part I of the First Schedule to the Act, a -
person shall be a member of any of the following professional bodies, namely:-

(a)

(b)

(©

(d)

(e)

0

Company Secretary, member, The Institute of Company Secretaries of
India, established under the Company Secretaries Act, 1980;

Cost Accountant, member, The Institute of Cost and Works
Accountants of India established under the Cost and Works
Accountants Act, 1959;

Advocate, member, Bar Council of India established under the
Advocates Act, 1961; ] '

-Engineer, rhember, The Institution of Engineers, or Engineering from

a University established by law or an institution recognized by law.

Architect, member, The Indian Institute of Architects established
under the Architects Act, 1972; :

Actuary, member, The Institute of Actuaries of India, established
under the Actuaries Act, 2006.
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0)
(k)

0]

(m)

(2)  Professional bodies or institutions outside India whose qualifications relating
to accountancy are recognised by the Council under sub-section (2) of section 29 of
the Act.”;

Regulations 82 to 126 shall be omitted;

in regulation 137, in sub-regulation (9), for the words “such other persons belonging
to the region as may be co-opted by the Regional Council, not exceeding two-thirds
of the members of the committee, so however, that at least one-half of such coopted
persons shall be members of the Institute” the words “such- other members

belonging to the region as may be co-opted by the Regional Council, not exceeding
one-third of the members elected to the committee as above” shall be substituted.

After regulation 174, the following shall be inserted, namely:-

"174A. Committees of the Council. — The Standing Committees constituted by the
Council under section 17 shall at all times function under the control, direction and
supervision of the Council.”

for regulation 175, the follpwihg regulation shall be substituted, namely:-

“175. Executive Committee. — (1) The Executive Committee shall perform the
following functions, namely:— -

(a) enrolment of members with or without certificate of practice,
admission of fellows, removal and restoration of names of members,
cancellation of certificate of practice, prosecution of members on the
findings of the Council, granting exemption to chartered accountants
in practice or firms of such chartered accountants from the operation
of sub-section (1) of section 27 and publication of the list of members;

(b)  grant of permission to a chartered accountant in practice to engage in
any business or occupation other than the profession of accountancy
in accordance with, and subject to, the restrictions specified in this
behalf by the Council;

(c) condone the delay in supplying requisite information under regUIation
190;

(d) maintenance  of the Register of articled assistants and Register of
~ audit assistants and all other statutory registers which are prescribed
by the Act or these regulations;

(e)  custody of the property, assets and funds of the Institute;

() maintenance of office of the Council and for this purpose the
Executive Committee may employ, suspend, discharge or re-employ
the necessary staff on such terms and conditions as it may deem fit;

(g)  according approval, on recommendation of Finance Committee, to the
likely expenditure upto twenty percent in excess of the estimates
previously sanctioned by the Council in the respective heads of the
annual budget:

3745 455)8- 4
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Provided that where the Executive Committee does not agree with the

recommendation of the Finance Committee, the matter shall be decided by
the Council.

(2 Excgpt as otherwise provided by these regulations, the Executive Committee
sha_ll exercise all _the functions and powers of the Council in relation to articled
assistants and audit assistants, except those contained in regulations 44, 67 and 80.

(3) The Council shall have the power to review any decision taken by the
Executive Committee in the performance of the functions assigned to it.”

(n)  after regulation 176, the following regulation shall be inserted, namely:-

"176A. Finance Committee. — (1) The Finance Committee shall control, implement
and supervise the activities related with and incidental to the following areas,
namely:- :

(a) maintenance of true and correct accounts of all the receipts and
payments on behalf of the Council and the matters in respect of which
such receipts and payments take place and of all the -property,
securities, debts, funds and liabilities of the Institute;

(b)  formulation of annual budget of the Institute and presenting it to the
Council for approval, after obtaining the recommendation of the
Exgcutive Committee;

(c) control of funds of the Institute;

(d) investment of the funds of the Institute in securities and to vary such
investments from time to time subject to the guidelines approved by
the Council;

(e) disbursements from the funds of the Institute for expenditure, both
revenue and capital, based on the estimates previously sanctioned by
the Council:

Provided that expenditure in excess of the estimates previously
sanctioned by the Council may be incurred with the recommendation
of the Executive Committee, wherever considered expedient, but such
excess expenditure shall be brought to the notice of the Council at its
next meeting; '

{)) making recommendation to the Executive Committee for sanction of
likely expenditure upto twenty percent in excess of the estimates
previously sanctioned by the Council for the respective heads of the
annual budget. ' ;

(2)  The Council shall have the powér to review any decision taken by the Finance
Committee in the performance of the functions assigned to it.”

(0) for regulation 194, the following regulation shall be substituted, namely:-
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*194, Maintenance of accounts. - (1) It shall be the duty of the Secretary to cause
to maintain proper books of accounts with respect to—

(@) all sums of money received and expended by the Institute and the
matters in respect of which the receipt and expenditure takes place; -

(b) “all sales and purchases of goods;

(©) all the assets and liabilities of the Institute.

(2)  The annual accounts of the Council shall be prepared for every year. Such
annual accounts shall comprise of the Balance Sheet of the Institute, Income and
Expenditure Account of the Institute comprising the surplus or deficit of the Institute
for that year, and Cash Flow Statement for that year.”;

“(p) for regulation 197, the folloWing regulation shall be substituted, namely:-

*197. Comparison of actual income and expenditure with budget estimates. —

(1)  The Council shall approve the budget prior to the commencement of each
financial year indicating expenditure proposed to be incurred and anticipated
revenues for the forthcoming year. Such a budget apart from the other things shall
separately distinguish capital items and the revenue items.

(2) The budget for the capital items shall provide proposed expenditure apart
from the other items on land, building, capital equipments, books and library.

(3) The budget for revenue items should provide anticipated income and
proposed expenditure for the forthcoming year in relation to, apart from the other
items, in respect of distance education, examination, services to members and salary
and establishment.

(4)  The budget so approved may be revised during the year to incorporate the
expected changes.

(5) The auditors of the Council shall also compare the actual income and
expenditure with the budget estimates approved by the Council and submit a report
to the Council on the material departures.” -

T. KARTHIKEYAN, Acting Secy.

[ADVT IV/4/Exty./104/2008]

“princi ' ished i f India, Extraordinary,
Note:- The principal regulations were published in the Gazette 0 . e
dated the 12t June, 1988 vide number 1-CA(7)/134/88 dated 1st June, 1988 and

subsequently amended by the following numbers:-

() Notification No.1-CA(7)/1/89 published in the Gazette of India dated 7" October,
1989 :

(i)  Notification No.1-CA(7)/10/90 published in the Gazette of India dated 19™ January,
1991 .

(iii)  Notification No.1-CA(7)/11/90 published in the Gazette of India dated 19" Januarj,
- 91 ’ ,
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(iv)  Notification No.1-CA(7)/12/91 publlshed in the Gazette of India dated 23rd February,
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dated 17* August, 2001

(xiii) Notification No.1-CA(7)/59/2001 published in the Gazette of Ind|a, Extraordinary
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dated 31%* March, 2003

(xv)  Notification No.1-CA(7)/64A/2003 published in the Gazette of India, Extraordinary
dated 4 December, 2003
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dated 28™ July, 2005 _
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